
THE DELHI DEVELOPMENT (AMENDMENT) ACT, 1963 

Nc. 56 cp  1963 

[30th December, 19631 

An Act to amend the Delhi Development Act, 1957. 

BE it enacted by Parliament in the Fourteenth Year of the 
Republic of India as follows: - 

'1 

Short title. 1. This Act may be called the Delhi Development (Amendment) 
Act, 1963. 

.$ %**A 
Amdm-2Ame of the u e f & e . ~ t - ~ d ; l 9 5 ~ -  enlnafrclcmarWK 
of section referred to as principal Act), for clause (I) ,  the foll ing clause 
2. 

namely: - 
P 

1 be deemed always to have been, jsubstituted, 

\ 
I 
i 
t 

''land" shall have the meani/lg assigned 
Land Acquisition Act, 1894.' 1 1 of 1894. 

Amend- 3. In section 3 o\ the principal Act, 
! 

merit of I 
section 3. 

(a) in sub- s ction (3), for clause (g) , the f ollow\ng clause 
shall be substitu $. d, namely:- ! 

other persons to be nominated by tihe Central 
f whom one shall be a person with bxperience 

or architecture; andJ'; i 
i (b) after sub-pection (3),  the following sub-secti 

inserted, namely: 
I 
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(c) for sub-sections (4) nd (5), the following sub-sections I shall be substituted, namely : 

" (4) The vice-chairm n, if he is a whole-time member, 
the finance and accounts ember and the engineer membex 
shall be entitled to receiv , from the funds of the Authority 

made in this behalf. 

i 
such salaries and such a110 ances, if any, and governed by r such conditions of service s may be determined by rules 

\ 
(5) The vice-chairman, if he is a part-time member, and 

other members specified in \lause (e),  clause (f) and 
clause (g) of sub-section (3) \may be paid from the funds of 
the Authority such allowance\, if any, as may be fixed by the 
Central Government in this wehalf."; 

I 
(d) in sub-section (6), for the words "two members", the 

words "three members" shall be \substituted and for the words 
"two representatives", the words! "three representatives" shall 
be substituted. i 

i 
4. In section 5 of the principal  it, in sub-section ( I ) ,  for the ::;;$ 

words "the zonul development plans generally on the planning of wction 5 ,  
development of Delhi and on such matters", the words "on such 
other matters relating to the of development, or" shall be 
substituted. 

5. After section 5 of the principal ct, the following section shall Insertion 
be inserted, namely : - 4 of new 

1 section 5A. 

"5A. (1) The Authority may nstitute as many committees Constitu- 
consisting wholly of members or of other persons or partly ::&y:te, 
purposes as it may think fit. 
of members and partly of other and for such purpose or 

I 

(2) A committee constituted jnder this section shall meet at 
such time and place and shall obs rve such rules of procedure in 
regard to the transaction of busi ess at its meetings as may be t 
determined by regulations made tin this behalf. 

(3) The members of a committee (other than the members 
of the Authority) shall be paid su h fees and allowances for 
attending its meetings and for atte ding to any &her wmk of the 1 Authority, as may be determined) by regulations made in this 
behalf .". I 

i 

8. In 'section 7 of the (2), the Amend. 
fellowing sub-section shall be ment of 

rection 7. 
'' (3) The master plan may pro 'de for any other matter which 

i s  necessary for the proper develop 5 ent of Delhi.". 
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Insertion 
of new 

7. After Chapter 111, the fo owing Chapter shali be inserted, i" 3 

Chapter namely : - 
IIIA. i 

\ 
L'CHA~TER IIIA 

MODIFICATIONS TO THE MASTER P L ~ N  AND THE ZONAL DEVELOPMENT PLIN 

Modificz- i i A .  ( I )  The Authority ay make any modifications to the 
tions to 
plan. master plan or the zonal dev 7 lopment plan as it thinks fit, being 

modifications which, in its opinion, do not effect iiiportaat 
alterations in the character 04 the plan and which do not relate 
to the extent of land-uses or t e standards of population density. t 

(2) The Central Governdent may make any modifications 
to the master plan or the zondl development plan whether such 
modifications are of the natudF specified in sub-section (I) or 
otherwise. , . 

\ 
i 

(3) Before making any modifications to the plan, the Autho- 
rity ,or, as the case may be, the Gentral Government shall publish 
a notice in such form and mannkr as may be prescribed by rules 
made in this behalf inviting objqctions and suggestions from any 
person with respect to the pro. osed modifications before such 
date as may be specified in th 5 notice and shall consider all 
objections and suggestions that $ay be received by the Autho- 
rity or the Central Government. \ 

1 

(4) Every modification made under the provisions of this 
section shall be published in suc manner as the Authority or 
the Central Government, as the ase may be, may specify and 
the modifications shall come into operation either on the date 

Central Government may fix. 

\ 
of the publication or on such 0th date as the Authority or the . T 

1 

(5) When .the Authority ma es any modifications to the 
plan under sub-section (I), it sha 1 report to the Central Gov- 
ernment the full particulars of su h modifications within thirty 
days of the date on which such odifications come into opera- 
tion. 1 

(6) If any question arises whe her the modificatiolls propos- 
ed to be made by the Authority re modifications which effmt i important alterations in the char cter of the plan or whether 
they relate .to the extent of land-u es or the standards of popu- 
lation density, it shall be referred to the Central Government 
whose decision thereon shall be fin 1. i 
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I 

(7) Any reference in any ther Chapter, except Chapter 111, 
to the master plan or the zon development plan shall. be con- 
strued as a reference to the ma ter plan or the zonal development 
plan as modified under the pr visions of this section.". 3 

8. In section 12 of the principa Act,-- i Amend- 
ment of 
sea:i~z 12; 

( a )  for sub-section ( I ) ,  (he following sub-section shall be 
substituted, namely: - ! 

I 

" (1 )  As soon as ma be after the commencement of 
this Act, the Central Gov 1 rnment may, by notification in 
the Official Gezette, declarb any area in Delhi to be a deve- 
lopment area for the purpbses of this Act: 

i 
Provided that no suchideclaration shall be made unless , 

a proposal for such decla ation has been referred by the t Central Government to thp Authority and the Municipal 
Corporation of Delhi for +pressing their views thereon 
within thirty days from the/ date of the receipt of the refer- 
ence or within such furthe$ period as the Central Govern- 
ment may allow and the p$iod so specified or allowed has 
expired."; 

(b)  in the proviso to sub-se tion (3) ,  after tho word "may", 
the words, figures and letter "s 4, bject to the provisions of sec- 
b i ~ n  53A" shall be inserted. I 

9. For section 15 of the principal ct, the fsllowing section shall Substitu- 
be, and shall be deemed always to ha t e been, substituted, namely:- !:$Ofc- 

! tion for 
I section 
1 15. 

i "15. (I) If in the opinion of ,the Central Government, any Compul- 
sory acqui- land is required for the pnrposr/ of development, or for any sition oi 

other purpose, under this Act, th Central Government may land. 
acquire such land under the prov,sions of the Land Acquisition 

1 of 1894. Act, 1894. 
I 
I 

(2) Where any land has acquired by the Central 
Government, that Government after it has taken possession 
of the land, transfer the land Authority or any local 
authority for the purpose for wh$h the land has been acquired 
on payment by the Authority the local authority of the B 
compensation awarded under that1 Act and of the charges ibcur- 
red by the Government in connedtion with the acquisition.". 

I 
t A 
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Omission 10. Sections 16 to 20 of th princiyal Act shall be, and shall be 
of sections 

1 

16 to 20. deemed always to have been, o itted. 
\ 

Insertion 11. After section 22 of the incipal Act, the following section 
of new 

%A, shall be inserted, namely:- 4 ! 
i 

Power ef "22A. Notwithstanding aCything contained in sub-section (2 j 
Authority 
to develop of section 12, the Authority' may, if it is of opinion that it is 
land in i expedient to do so, undertak~ or carry out any development of 
non-deve- 
lopment any land which has been trqnsferred to it or placed at its dis- 
area. posal under section 15 or sec ion 22 even if such land is situate 

in any  are^ which is not, a d evelopment area.". 
l 

I 
i 
I 

Amend- 12. In section 23 of the princidal Act,- 
ment of 

I section 23. 
(a) in sub-section ( I ) ,  af clause (a), the following clause 

I shall be inserted, namely:- I, 
', 

! I "(aa) all moneys hobrowed by the Authority from 

sources other than the Ce$tral Government by way of loans 
or debentures;"; 1 

I 

(b) after sub-section (4), tbe following sub-sections shall be 
inserted, namely: - i 

\ 
" (5) The Authority rnby borrow money by way of loans 

or debentures from such \sources (other than the Central 
Government) and on such: terms and conditions as may be 
approved by the Central 4overnment. 

( 6 )  The Authority shatl maintain a sinking fund for the 
repayment of moneys borrbwed under sub-section (5), and 
shall pay every year into t4e sinking fund such sum as may 
be sufficient for repaymenti within the period fixed of all 
moneys so borrowed. I 

\ 
(7) The sinking fund dr any part thereof shall be 

applied in, or towards, the bischarge of the loan for which 
such fund was created, and! until such loan is wholly dis- 
charged it shall not be applbd for any other purpose.". 

i 
Amend- 13. In section 29 of the principall~ct,  in subsection (2), the 
merit of following shall be inserted at the en' , namely:- 
section 29. P 

"and in the case of a continuing ffence, with further fine which 
may extend to two hundred and fty rupees for every day dur- \ ing which such offence continues after conviction for the first 
mmmission of the offence". \% - . .. 

i 

\ 
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14. In section 30 of the princip 1 Act,- Amend- - 
ment of 

(i) for sub-section (I), th'b following sub-sections shall be scction SO. 
substituted, namely: - I 

" (1) Where any development has been commenced or is 
being carried on or has bben completed in contravention of 
the master plan or zonal:development plan or without the 
permission, approval or sapction referred to in section 12 OP 

in contravention of any dpnditions subject to which such 
permission, approval or sdnction has been granted,- 

(i) in relation to q development area, any officer of -** 

the Authority empoweied by it in this behalf, 
(ii) in relation tot ny other area within the local 

limits of a local aut 1 ority, the competent authority 
thereof, \ 

may, in addition to any pr secution that may be instituted 
under this Act, make an o er, directing that such develop- 4 ment shall be remdved by $ernolition, filling or otherwise 
by the owner thereof or by1 the person at whose instance 
the development has been dommeaced or is being carried 
out or has been completed, 1 within such period (not being- 
less than five days and more] than fifteen days from the date 
on which a copy of the orde* of removal, with a brief state- 
ment of the reasons therefop has been delivered to the 
owner or that person) as m$ be specified in the order and 
on his failure to comply wit the order, the officer of the 4 Authority or, as the case m y be, the competent authority B. may remove or cause to bel removed the development and 
the expenses of such remov 1 shall be recovered from the 
owner or the person at wh:se d instance the development 
was commenced or was bein'g carried out or was completed 
as arrears of land revenue: 

. . .  

Provided that no such drder shall be made unless the - ., . :. 
. . 

owner or the person concernkd has been given a reasonable ., . . .  ' 

opportunity to show cause d h y  the order should not be . 
j . 3 . , ~ ..:. <,, made. . . 

. . 
. -  

. I  
. .. 
. . :.. 2 . .  . 

i . .  . 

. . (1A) If any developmen in an area other than a devc- ' ,, , : 
lopment area has been comm- nced or is being carried on or f 
has been completed in contrpvention of the master plan or 
zonal development plan or Mthout the approval or sanction 
referred to in section 12 or in contravention of any condi- 
tions subject to 'which such!approval or sanction has been 
granted and the competent buthority has failed to remove 

9;~ofLq.w-65 ' i .  : ; .. ... : - A,\,.;. . .. . .*, 
. . 
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or cause to be removed the development within the .time 
that may be specified behalf by the Administrator of 

the Administrator may, after 
observing such as may be presdribed by rules 
made in,this any officer to remove or cause to 

ent and that officer shall be bound 
to carry out such direction and ar-y expenses ef such rerr,ovs! 
may be recovered from \he owner or the person at whose 
instance the development\ was commenced or was being 
carried out or was completbd as arrears of land revenue."; 

(ii) after sub-section (2), the foilowing sub-section shall be 
inserted, namely: - \ 

I 

"(ZA) Any person aggdieved by the direction of the, 
Administrator under sub-se tion (1A) may appeal to the 
Central Government within t irty days from the date thereof, 

I 

t 
and the Central Government /nay after giving an opportunity 
of hearing to the person aggrieved, either allow or dismiss I 

! the appeal or may reverse or bary any part of the direction."; 

(iii) for sub-section (3), the'following sub-sections shall be 
substituted, namely: - I 

1 
"(3) The decision of the \chairman or the Central Gov- 

ernment on the appeal and \subject only to such decision 
the order under sub-section (1) or, as the case may be, the 
direction under sub-section ( I f ) ,  shall be final and shall not 

I 

I be questioned in any court. \ .  
(4) The provisilons of thi$ section shall !be in additiona 

to, and not in derogation of, &y other provision relating to 
demolition of buildings containkd in any other law for the 
time being in force.". 

'I 
substitu- 15. For section 31 of the principal A&, the following section shall 

Of be substituted, namely: - wtion for I 
section 81. i 

Power 
to stop 
develop,- 
ment. 

I 
"31. (1) Where any development in any area has been com- 

menced in contravention of the mabter plan or zonal develop- 
ment plan or without the approval or sanction refer- 
red to in section 12 or in contraventidn of any conditions subject 
to which such permission, approval r sanction has been grant- 
ed,- 

4 
i 
I -- 

(i) in relation to a developmhnt area, the Authority or 
m y  officer of the Authority emp by it in'this behalf, 
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(ii) in relation to other area within the local limits 
of a local authority, competent authority thereof, 

I 
may, in addition to any p osecution that may be instituted under t this Act, make an orderi requiring the development to be dis- 
continued on and from tNe date of the service of the order, and 
such order shall be com$ied with accordingly. 

(2) Where such deG$lopment is not discontinued in pur- 
suance of the order q d e r  sub-section ( I ) ,  the Authority 
or the officer of the Authority or the competent authority, as the 
cbse may be, may require1 any police officer to remove %he person 

i by whom the developmept has been commenced and all his 
assistants and workmen From the place of development within 
suc'h time as may be spe ified in the requisition and such police 4 officer shall comply with $he requisition accordingly. 

(3) If any developmefnt in an area other than a development 
area has been commence& in contravention of the master plan 
or zonal development pliD or without the approval or sanction 
referred to in section 12 \or in contravention of any conditions 
subject to which such appfoval or sanction has been granted and 
the competent authority das failed to  make an order under sub- 
secti'on (1) or, as the c$se may be, a requisition under sub- 
section (2), within the t i k e  that may be specified in this behalf 
by the Administrator of t e Union territory of Delhi, the AdYhin- 1 istrator may, after observi, g such procedure a's may be prescrib- 
ed by rules made in this ehalf, direct any officer to make the 
order or requisition, as t e case may be, and that officer shall 4' 
be bound to carry out sucB direction and the order or requisition 
made by him in pursuanfe of the direction shall be complied 
with accordingly. I 

I 
(4) After the requisifion under sub-section (2) or sub- 

section (3) has been comqlied with, the Authority or the com- 
petent authority or the offiter to whom the direction was issued 
by the Administrator undet sub-section (3), as the case may be, 
may depute by a written ozder a police officer or an officer or 
employee of the Authority Qr local authority concerned to watch 
the place in order to ensure that the development is nst conti- 
nued. 1 

I (5) Any person failing to comply with an order under sub- 
section (1) or, as the cake b a y  be, under sub-section (3), shall 
be punishable with fine whi h mag extend t~ two hundred rupees 
for every day during whic the non-compliance continues after 

the service of the order. 1 I 
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(6) No compensation be claimable by any person for 
any damage which he may in consequence of the removal 
of any development 30 or the discontinuance of 
the development 

(7) In section 30 and in th s section, "competent authority" 
in relation to a local authority b eans any authority or ofices 02 
that local authority empoweredjor authorised to order demoli- 
tion or stoppage of buildings or\ works, in accordance with the 
provisions made by or under t$e law governing such local 
authority. 1 

(8) The provisions of this s $ , tion shall be in addition to, and 
not in derogation of, any other rovision relating to stoppage of 

being in force.". 

4 building operations contained in any other law for the time 
I 
I 
f 

Amend- 16. In section 34 of the Act, for sub-section ( I ) ,  the 
of following sub-section shall be substifluted, namely: - 

section 34. I 
"(1) Any offence made pun'shable by or under this Act 

may, either before or after the stitution of proceedings, be 
compounded- 

L 
i 

(i) in the case of an o 4 n c e  referred to in sub-see- 
tion (2) of section 49, by t & Administrator of the U@on 
territory of Delhi or any o k cer authorised by him in this 
behalf by general or special 

(ii) in any other case, b the Authority or, as the case 
may be, the local authority i ,oncerned or any person au- 
thorised by the Authority or @ch local authority by general 
or special order in this behaq.". 

1 

Substitu- 1'7. For section 35 of the principal hct, the following section shall 
tion Of be substituted, namely: - new sec- 
tion for 
wction 35. 

Default "35. (1) If the Authority, holding a local enquiry or 
powera upon report from any of its or other information in its 
of the 
Authority. possession, is satisfied that in relation to m y  land 

in a development area has in relation to that 
land which in the opinion is to be .provided, 
or that any development which permission, 
approval or sanction has this Act has not 
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been carried out, it may, after a reasonable opportunity 
to show cause, serve upon of the land or upon the 
person providing or the amenity a 
notice requiring him or carry out the 

notice. ,I 
development within specified in the 

(2) If any amenity is not prbvided or any such development 
is not carried out within the t i g e  specified in the notice, then 
the Authority may itself provide the amenity or carry out the 
development or have it providbd or carried out through such 
agency as it deems fit: 1 

! 

Provided that before takiCg any action under this sub- 
section, the Authority shall a$ord reasonable opportunity to 
the owner of the land or to thh person providing or responsible 
for providing the amenity to show cause as to why such action 
should not be taken. I 

i 
(3) All expenses incurred by ,$he Authority or the agency 

employed by it in providing t t e  amenity or carrying out the 
development together with int rest at such rate as the Central 
Government may by order fix 9 from the date when a demand 
for the expenses is made untilipayment may be recovered by 
the Authority from the owner the pelson providing or res- 
ponsible for proviGing the as arrears of land revenue.". 

1 

18. For section 37 of the principal! Act, the following section shall Substitu- 
be substituted, namely: - \ 

\ 
tion of 
new sec- 
tionfor . 

\ section 37. 
"37. (1) Where, in the oprajon of the Authority, as a Power of 

consequence of any development; \having been executed by the 

! 
to levy 

Authority in any development ar a, the value of any property betterment 
in that area or in any area othe than the development area, charges. 
which has been benefited by the evelopment, has increased or 
will increase, the Authority shall be entitled to levy upon the 
owner of the property or any persin having an interest therein 
a betterment charge in respect of jthe increase in value of the 
property resulting from the execuition of the development: 

Provided that no betterment chbrge shall be levied in resped 
of lands owned by Government within Delhi: 

I 

I 
Provided further that where i any land belonging to Gov- 

ernment has been let out by Gov r m e n t  to any person, then 
that land and any building situat thereon shall be subject to 
r betterment charge under this s ction. I I 
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ment of 
section 39. 

Insertion 
of new 
section 40A. 

Mode of 
recovery 
of moneys 
due to 
Authority. 
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(2) Such betterment char e shall b.e an amount-- 

(i) in respect of any 'roperty situate in a development 
area, equal to one-third o the amount, and i 

(ii) in respect of pmp{rty situate in any ~ t h e r  area, not 
exceeding one-third of thq amount, 

by which the value of the pro erty on the completion of the P execution of the development scheme estimated as if the pro- 
perty were clear of buildings kceeds the value of the property 
prior to such execution estimqted in like manner: 

Provided that in levying b tterrnent charge on any property 
under clause (ii), the Authori y shall have regard to the extent i and nature of benefit accruinq to the property from the deve- 
lopment and such other factofs as may be prescribed by rules 
made in this behalf.". I 

i 
19. In section 39 of the princidal Ad, after sub-seetion ( Z ! ,  the 

following sub-section shall be insqrted, namely:- 

" (2A) The arbitrators sha?, for the purpose of determining 
any matter referred to them,; have the same powers as are 
vested in a civil court under e Code of Civil Procedure, 1908 5 of 1908. 
when trying a suit, in respect following matters, namely:- 

(a) summoning and e forcing the attendance of any 
person and examining him\,on oath; 

i 

( b )  requiring the discodery and production of docu- 
ments; \ 

\ 
(c) administering to anylparty to the arbitration such 

interrogatories as may, in the\ opinion of the arbitratom, be 
necessary.". 1 ! 

26. After section 40 of the Act, the following section 
shall be inserted, namely: - 

I 
. "40A. Any money due to the of fees or 
charges, or from the disposal of buildings or other pro- 
perties, movable or immovable, of rents and profits 
may, if the recovery thereoqf is provided for in 
any other provision of this ACT, by the Authority 
as arrears of land revenue.". 
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2'1. In section 41 of the pri cipal Act, after sub-section (2), the Amend- 

following sub-section shall be namely: - ment of 
eection 41. 

" (3) The Central Go ernment may, at any time, either on 
its own motion or on app]l'cation i made to it in this behalf, call 
for the records of any case disposed of or order passed bf. the 
Authority for the purpos$ of satisfying itself as to the legality 
or propriety of any ordef passed or direction issued and may 
pass such order or issue Cuch direction in relation thereto as it 
may think fit: 1 

Provided that the ctntral Government shall not pass an 
order prejudicial to any lperson without affording such person 
a reasonable opportunity j of being heard.". 

1 
22. For section 42 of the p$incipal Act, the following section shall Bubstitu- 

be substituted, namely:- i tion of new 
section for 

I 
I 

section 42. 

"42. (1) The ~ u t h o r i t i  shall furnish to the Central Govern. Returns 

ment such reports, return4 and other information as that Gov- 
ernment may from time t time require. 4 

(2) Without prejudice 40 the provisions of sub-section (I), 
the Central Government or ny officer authorised by the Central P 
Government in this behalf,\ may call for reports, returns and 
other information from the 4uthority or local authority in regard 
to the implementation of thk master plan. 

\ 

(3) Any person authorisbd by the Central Government or 
the officer referred to in sub' ecti'on (2) may enter into or-upon B 
any land with or without asslistants or workmen for ascertaining 
whether the provisions 'of the baster plan are being ar have been 
implemented, o r  whether the \development is being or has been 
carried out in accordance wi& such plan. 

(4) No such entry shall de made except between the hours 
~f sunrise and sunset and wjthout giving reasonable notice to 
the occupier, or if there be no; occupier, to the owner of the land 

l 
or building.". j 

23. Section 49 of the principali Act shall be re-numbered as sub- Amend- 
section (1) thereof, and- I ment of 

section 49. 
1 

(a) in sub-section (1) a so renumbered, after the words 
I "under this Act", the words, 1 (brackets and figure "other than an 

I 
I offence referred to in sub-sqction (2)" shall be inserted; 

I 
I 
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(b) after sub-section (I)\ as so renumbered, the following 
sub-section shall be inserted, Lamely: - , 

t 
"(2) NO prosecution fbr any offence for failure to com- 

ply with the order of the officer referred to in sub-section 
(3) of section 31 and pun'shable under sub-section (5) of i 
that section shall be instit ted except with the previous 
sanction of the ~dministra or or any officer authoriseci by 
him in this behalf.". 

P : 
Amend- 24. Section 52 of the principal A t shall be re-numbered as su l i  
merit Of section (1) thereof, and- section 52. t (a) in sub-section (1) as s re-numbered, after the words 

"local authority", the words, fig, I r  e and letter "or committee 
constituted under section 5A" sqall be inserted; 

(b) after sub-section (1) as 10 re-numbered, the following 
sub-sections shall be inserted, n me1y:- ? 

" (2) The Central ~ov&ent  may, by notification in 
the Official Gazette, direct thbt any power exercisable by it 
under this Act, except the power to make rules, may also 

I 
be exercised by such officer qs may be mentioned therein, 
in such cases and subject to duch conditions, if any, as may 
be specified therein. i 

1 
(3) The Administrator ofi the Union territory of Delhi 

may, by notification in the Official Gazette, direct that any 
power exercisable by him under this Act may also be exer- 
cised by such officer as may be mentioned therein, in such 
cases and subject to such &pnditions, if any, as may be 
specified therein.". I 

Amead- 25. In section 53 of the principal kct, in sub-section ( Z ) ,  for the 
ment of 
section 53. words ('Save as aforesaid", the following shall ]be substituted, 

namely: - i 

"Save as otherwise provided id sub-section (4) of section 30 
or sub-section (8) of section 31 or sbb-section (1) of this section". 

Insert ion 
of new sec- 

tions 53A 
and 53B. 

Restriction 
on power 
of a local 
authority 
to make 
rules. 

I 

26. Aft= section 53 of the principa! Act, the following sections 
shall be inserted, namely: - I 

j 
"53A. (I) Notwithstanding a&thing contained in any law 

for the time being in force, no ru$, regulation or bye-law shall 
be made or amended by a l o ~ a l  apthority in respect of matters 
specified in sub-section (2) the Authority, upon conside- 



ration of such rule, regulation o bye-law, certifies that it does n,!l regulations i or bye-laws contravene any of the provisio s of the master plan or the zonal in re,pect 

developli.lent plan. of certain 
matters. 

( 2 )  The matters referred o in sub-section ( 1 )  are the 
following, namely: - 1 

( a )  water supply, drai+age and sewage disposal; 
(b) erection and re-ere tion of buildings, including grant P of building permissions, licences and imposition of restric- 

tions op use and sub-divisbn of buildings; 

(c) sub-division of lanb into building sites, roads and 
lanes, recreational sites an4 sites for community facilities; 
and I 

(d) development of labd, improvement schemes, and 
housing and re-housing sch$mes 

I 
1 

53B. ( I )  No suit shall be instituted against the Authority, or ~ , , i ,  

any member thereof, or any of it officers or other employees, or be given 1 of suits. any person acting under the dir ctions of the Authority or any 
member or any officer or other Bmployee of the Authority in 
respect ofm any act done or purpo$ting to have been done in pur- 
suance of this Act or any rule o regulation made thereunder 
until the expiration of two mon t hs after notice in writing has 
been, in the case of the Authorify, left at its office, and in any 
other case, delivered to, or left a8 the office or place of abode of, 

I 
the person to be sued and uiiless puch notice states explicitly the 
cause of action, the nature of relief sought, the amownt of com- 
pensation claimed and the namd and place of residence of the 
intending plaintiff and unless therplaint contains a statement that 
such notice has been so left or dblivered. 

I 

( 2 )  No suit such as is described in sub-section ( I )  shall, 
unless it is a suit for recovery pf immovable property or for a 
declarntion of title thereto, be ikstituted after the expiry of six 
months from the date on which $he cause of action arises. 

(3) Nothing contained in s&-section ( I )  'shall be deemed to 
apply to a suit in which the oniy relief claimed is an injunction 
of which the object would be' defeated by the giving of the 
notice or the postponement of the institution of the suit.". 

27. In section 55 of the principa/ Act,- Amend- 
ment of 

! section 55. 
(i) in sub-section ( 1 )  ,- 

( a )  the words @'under ' the provisions of this Act OT, as 
the case may be, of any other law relating to acquisition of 

1 
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immovable property, by t authority for the time being 
charged with the of the area in which the land 
is situated" shall be deemed always to have 
been, omitted; 

(b) for the words "serve n the authority a notice", the 
wwds "serve on the Central overnment a notice" shall be 
substituted; 4 I 
(ii) in sub-section ( 2 ) ,  for th words "If the authority for 

the time being charged with the velopment of the area", the 
words "If the Central ~overnment"\ shall be substituted. 

I 
Amend- 28. In section 56 of the principal ~ c t , \ i n  sub-section (2) ,- 
ment of 
section 56 1 

(a) after clause (d), the followipg clause shall he inserted, 
namely: - \ 

i 

"(dd) the stages by which the development of any i prticular features of a zone may! be carried out;"; 

i 
( b )  for clause (g), the following klause shall be substituted, 

namely: - ! 
i . : 
i 

"(g) the form and manner iq which notice under sub- 
section (3) of section 11A shall be\ published;"; 

(c) clause (i) shall be, and shall e deemed always to have 
been, omitted; 

d 
i 

(d) after clause (j) , the following ;clauses shall be inserted, 
namely: - 

" (jj) the p~ocedure to be obserbed by the Administrator 
under section 30 or section 31; 1 

! 
(jjj) the factors to b; taken into consideration in deter- 

mining the rate of betterment charge in respect of property 
situate in any area outside the dev$lopment area;"; 

4 

(e) after clause (m), the following/ clause shall be inserted, 
namely: - \ 

"(mm) the procedure to be f llowed for borrowing 
moneys by way of loans or debektures and their repay- 
ment;". " \ 
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Amend- 
ment of 
section 57. 

namely: - 
I " (aa) the su/nmoning and holding of meetings of a 

committee const ted under section 5A, 6 e  time and place 
where such me gs are to be held, the cbnduct of business 
at such meetin nd the number of mehbebers necessary to 
form a quorum and the fees allowances pay- 
able to the for attending meetings or any 

I 
(b) clause @d1a~.-b~ndsha1~~bsde&ed--a.lwa~s -tgdh_aa 

&em, o m i t t c  

30. If any acquisition of land has been made under the provisions :z:lc 
I o f  1894. of the Land Acquisition Act, 1894 for any purposes of the principal acquisi- 

Act or any notification h ~ s  been issued or order has been made or tic'na. 
any proceeding has been instituted or any action has, been taken in 
connection with acquisition of any land for such purpose, such 
acquisition, notification, order, proceeding or action shall not be 
deemed to be invalid merely on the ground that it was made, issued, 
instituted or taken under the said provisions. 


